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tatement II 

Stat ment Showing the Progressive represen-
tation of Scheduled C2stes and Seheduled 

Tribes in Central Government Services 
during the Period of 1965 and 1984 

cbeduled Castes 

Group 1.1.1965 1.1.1984 

A 318 3,825 

B 864 6,142 

C 96,114 2,78,133 

D 2,01,073 2,40,596 

cbeduled Tribes 

Group 1.1.1965 1.1.1984 

A 52 643 

B 103 1,196 

C 12',390 75,353 

D 38,444 71,895 
- ~--

Atomic Powcr Plant during evcnth 
Plan 

499. SHR V. S. VlJAYARAGHAVAN : 
Will the PRIME MINIST R be pleased to 
state : 

(a) whether any final deci'iion has been 
taken with regard to the number of atomic 
power plant to be ct up in the Country 
in the Seventh Plan ; 

(b) whether Government of Kerala 
have requested that an atomic power plant 
b set up in that State; and 

(c) if 
thereto 1 

the rea tion of Government 

T M NISTER OF STAT IN TH 
MINI TR F SCI NC AND T CHNO-
LOGY AN iN TH DEPARTM NTS 
o 0 D V LOPM NT, AT M C 

N ROY, LECTRONICS AND SPAC 
SHRI SH VRAJ V. PAT L): (a No,8ir. 

(b) , Sir. 

(c) Sit Selection Committee ,has exa-
mined iteC\ in the Southern Electiricity 
Region of which J;<eraJa is a con tituent 
state. The report of the committee is 
under con ideration of Govemll1ent. 

Compulsory Retirement of Employees 
of Doubtful Integrity 

500. PROF. P. J. KURI N : Will 
the PR (ME MINIST ER be pleas.ed to 
state : 

(a) whether Government employees of 
doubtful integrity are being retired compul-
sorily. 

(b) if so, the total number of employees 
retired compulsorily during the year under 
the special drive ; 

() whether any new machinery has 
been devi ed t identify persons of doubtful 
inh;;grity ; 

(d) if so the details th~reof ; and 

(e) the step taken to check the 
possible misuse of the power to retire 
employees compulsorily? 

THE D PUTY MINISTER IN TH 
M1NISTR Y 0 P RSONN L AND TRAIN-
ING, ADMIN1STRATIV REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION (SHRI P. CHIDAMBARAM) : 
(a) and (b). With a view to weeding out 
those whos~ integrity is doubtful as also 
those who h:lVe become ineffectiv"" the 
cases of Central government ..,mployees are 
reviewed under the Service Rules for 
retention or otherwise in service after 
attaining the age of 50/55 years or after 
rendering 30 Y ar' service. This is a 
regular and continuing process and orders 
arc passed in th public interest. As appro-
priate authoritie in re pective Ministries/ 
Departments are competent to take a 
decision for retention or otherwise in 'er-
vice of government employe s working in 
or UDQer them, informatioIL about the num-
ber of employees who have been re~red 
pre-maturely on grounds of doubtful inte-
grity during th year is not centrally 
available in thi MinistrY. 

(c) and (d). No machinery ha been 
devised to identify government rv n~ of 
doubtful int arity. However, cit ria nd 
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guidelines already laid down ha¥'e been 
reiterated. The review of government 
ervants should be based not only on their 

confidential record, but mat rial found n 
their personnel and other rel evant files may 
al 0 be taken into account For the 
purpose of preparing a brief on the data 
available in these files and thereby to assist 
the Review Committees, Ministri IDepart-
~ent~ have been advised to set up Internal 
Screening Commit tees. 

(e) Detailed criteria and guidelines 
alreadY exist for reviewing the cases of 
Government servants under the Service 
Rules, which provide adequate safeguard 
against any arbitrary exercise of powers 
conferred on approprbte authorities. 

Allocation of Funds to States for 
' e,'enth PJan 

so 1. SARI T. DASH ER : Wil) the 
Minister of PLANNING be pleased to 
state: 

(a) whether Government have complet-
ed the allocation of funds to the various 
States/Union Territ ries for the Seventh 

ive Year Plan ; and 

(b) if 0, the detail s in thi regard '1 

THE MINISTER 0 STAT IN TH 
MINISTRY OF PLANNING (SHR~ A. K. 
PANJA) : (.l) Yes, Sir. 

(b) A Statement is given below. 

Statement 

State 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

imacha \ Pr d h 

Jammu & K ashmir 

arnatak 

(Rs cror ) 

Seventh jve Year Pian 
1985-90 

2 ------ -
5200.00 

2100.00 

5100 00 

3000.00 

2900 .00 

1050.00 

1400 .00 

3500.00 

1 ') .... 
.... -- ._---

Kerala 2100.00 
Madhya Pradesh 7000.00 
Maharashtra 10500.00 
Manipur 430.00 
Meghalaya 440.00 
NagaJand 400 .00 
Orissa 2700.00 
Punjab 3285.00 
Raja than 3000 .00 
Sikkim 230.00 
Tamil Nadu 5750.00 
Tripura 440 .00 
Uttar Pradesh 10447.00 
West Bengal 4125.00 _......_----
Total States 78097.00 --- -
Union Tcrritoric 

Andaman & Nieobar I sla nd 285.00 

Arunachal Pradesh 400 00 

Chandigarh 20 3.09 

Dadra & Nagar Haveli 46 29 

Delhi 2000.00 

Goa, Daman & Diu 360.00 

ak hadweep 43. 90 

Mizoram 

Pondi herry 

Total U. T • 

Total (States & V. T .) 

[Translation} 

260.00 

17000 
-------_ 

376 8. 28 
------- ----
81865.28 

Pen ion to Fr dom Fighter of Indian 
ational Army fr m . . 

502. SHRI RAJ KUMAR ill 
the Mini t r f HOM AF b 
pi a cd to stat 

(a) wheth r Central pension ha n t 
b 0 s ncti ned t fr d m Ii ht r f 




